) . o ¢
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :; HYDERA3AD BENCH

AT HYDERABAD

0.A.No, 1546 /93 Date of Order: 15,12,93

BETWEEN 3
V.Remakrishna Murthy .. Applicant.
AND

1, Union of India, Rep, by
- Post Master General,
AL.P., Southern Region,
~ Kurnool, '

2.'Dixectors-of‘Postal‘Services,
Office of the Post Master General,
- A,P.Southern Region, Kurnool,

3, Supdt. of Post Offices,
Proddatur Division, -
Proddatur -~ 516 36l,

4, Asst, Supdt, of Post Offices, .
Proddatur North Sub Division,
Proddatur - 516 361,

5. K.Venkate Ramana Reddy,
S/o0. K,Venkata Reddy,
' Branch Post Master
Arakatavenmulg,
Rajapalem Mandal.
Cuddapah Dist. .. Respondents,

Counsel for the &Applicant

Counsel for the Respondents .. MI,N.,RDevraj

CORAM ;

HON'BLE Mr,JUSTICE V.NEZLADKI RAO : VICE-CHAIRMAN

HON'BLE Mr,R.RANGARAJAN : MEMBEK (ADMN,)

.. Mr.pP.Rathaiah |

.
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DA.1546/93

dudgement

( As per Hon, Mr, Justice V. Neeladri Rao, Vice Chairman.)

Heard Sri P, Rathaiah, learned counsel for the,
aﬁplicant.and Sri N.R., Devaraj, learned counsel for the
respondents, |
2. whan a vacancy had arisen for the post of EDBPMJ&?E
Arakatavemula, (A. VYemula for short) the applicant was
pravisionally appointed by order dated 19-7-1993 for the
said post. Then applications were called for in regard to
the said pustfand after selection,ef R=-5 herein, who also

applied for the said post was selected and posted as EDBPM,

A, Vemula by terminating the provisional appointment of the

abplicant._ When it is a case of termination of the services
0? the provisional appointee on posting a regular appointee,
the termination of provisional appointee cannot be held es
NN N e '
illegal, The very fact 9£=£#e&provisional appointment
indicates that the said appointment is till a regqular
appointment is made,
3. But the learned counsel for the applicant vehemently
urged that the applicant is better ﬁualified than R-5 and
hence he should not hase been replaced by R-@k But when the
applicant had not even applied for the post, iha guestion
of consideration-éﬁLrelative marit of the applicant and R-5
does not arise,
4. It is next contended Por the applicant that his sba:
also applied for the said post and when he was not called

N Y]
for interview alunguith who were less qualified uere

~ \.r‘.\sﬁ,\
called for interview, he filed OA.1127/93 and as—aa interim
NP PR ~

order; to the following effect :

Jﬁ//l *Any appointment that was going to be made will
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be subject to the resultzgf’ thiis 0A wes p.-s:aeuedDl

the appointment should not have been flnalxsed.“J*gg*

\[L%‘*l-’w ado tc.W(‘Mor-'(' A A i /U VEPTI V.
gut the interim order in DA.1127/93 permits ?1nallsatlanuh

0—«1\3\
selection and appnintmant) -Amd it is merely stated that
- |

anysuch appointment will be subject to the result infthe
0R.1127/93. Hence, it cannot be stated that on that (ground
:

appointment of R-5 is illegal, The merits in 05.112?/93
cannat be considered in this DA, f_

S. Hence, we do not find any reason to interfere %ith'the

order of termination of services of the applicant uﬁo was

[
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“ Thus. the OA is dismissed at the admission stage.
No costs, : . ;

(7»/*\~§2ﬂff~—*—~'f;$ | \Lu@JE;;;I—:; e,

(R. Rangarajan) (Ve Neeladr1 Raa)
Nember(Admn) Vice-Chairman

r
appointed provisionally as EDBPM in Arakatavemula, when R=5

was regularly appointed,

Bated : December 15, 93 Dy.
Dictated in the QOpen Court
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Copy totw l
T+ Post Master General, A.F.Southern Region, Unian BF India

KUIHDDla l
2, Directors of Ppstal Services, 0/0 Post Master Genaral, A
) _Southearn Region, Kurnool. ! o
f. Supdt. of Post Offices, Preddatur division, Proddatur-aﬁ
4. Asst. Supdt of Post OFfices, Proddatur North Sub Divisio
) Proddatur-361. |
5. Cne copy to Sri. P.Rathaiah, advocate, 9- 33/3, Lingala
camplex, Oilsukhnagar, Hyd.
6. One copy to Sri. N.R. Oevaraj, Sr. CGSC, CﬂT, Hyd.
7. Une copy to Library, CAT, Hyd. {
8. ©ne spars copy. : l
. l
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I8 THE CEETPAL ADMINISTRATIVE TRIBUNAL

1 Url—.ﬁ,\.\B?’;u QL JC.I 4 FIYJJER-.DAJJ i

THL HOR ;MB Mh,T”QPLCE V.HEELADRI RAO

VICE-CHAT RMAN

MDD

TLE HOW'BELL MR .AeBAGORTHI

AND

tMEMBER(A)

THE HON'BLE MR.T.CHANDRASEKHAR REDDY
- MEMBER{.J)

AND

THE HON'BLE MB.R RANGARAJAN :MEMBER( 9)

Dated: ‘ﬁ 1/~-1093

ORBERY JUDGMENT 3 "
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Admitted and Interlm directions

issded.

Allo éd.

Disposed of with dire

AN
L

ineced,

Dismissed as withdrawn

Dismlissed for default.
Re jected/Crdered.
o Ng,gxﬁéEras to ' costs.






